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[Shri Ripun Bora]

There are more than 1000 tea gardens in Assam, and nearly 14 lakh tea garden
labourers are earning their livelihood from these tea gardens. Sir, you know that
during these sky-rocketing prices days, the tea garden labourers are paid only
¥ 160 a day which is a very, very meagre amount when compared to the whole
country. Even the States also have their own minimum wages. But, in Assam, in
the year 2016, when Congress Government was there, ¥ 351 had been fixed as daily
wages for tea garden labourers there, and later on, it was approved by the wage
board also. But, subsequently, Sir, in the year 2016, the new Government of BJP
came to power in Assam. Now, three years of that Government have passed, but,
¥ 351 as daily wages for the tea garden labourers has not been implemented simply
on the ground that the management groups have filed an application to the
Government saying that it is not economically feasible. So, the Government is taking
the side of the management group and it has not implemented it yet. Sir, earlier
also, the Government of India had declared some economic packages, when the tea
gardens faced such types of problems. So, my humble submission to the Government
is that if the Government of Assam is facing fund crisis, then the Central Government
should give a special package to resolve the plight of the tea garden labourers. In
today's situation of high prices, it is impossible for them to make both ends meet
on a daily wages of ¥ 167. So, my submission is that the Government should accept
the proposal of ¥ 351 as daily wages to the tea labourers of Assam.

SHRI K.K. RAGESH: Sir, | associate myself with the matter raised by the hon.
Member.

Need to tackle the menace of adulterated milk
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SHRI K. J. ALPHONS: Sir, | also associate myself with the matter raised by
the hon. Member.
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SHRI SURESH GOPI: Sir, | also associate myself with the matter raised by the

hon. Member.

SHRI M. SHANMUGAM: Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI AHMAD ASHFAQUE KARIM: Sir, | also associate myself with the matter
raised by the hon. Member.
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Difficulties in implementation of the Motor Vehicles (Amendment) Act, 2019

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, the Motor Vehicles
(Amendment) Act, 2019 implemented from 1st September, 2019 was aimed at providing



